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Tata Steel Limited
Bombay House,

24, HomiMody Street Fort
Mumbai-400 001

PAN No. AAACT2803M .. Ff=eft/ Appellant
FATH Vs.

Additional/Joint/Deputy/Assistant Commissioner
of Income Tax/Income-tax Officer,
National e-Assessment Centre,

Dethi L. gfaaTel/Respondent

CORRIGENDUM

A letter dated 04/01/2024 has been received from the
assessee/appellant pointing that in para -10 of the Tribunal Order dated
20/02/2023 common for Assessment Years 2016-17 and 2017-18,
inadvertently “decision of Co-ordinate Bench” has been mentioned instead
of “assessment order for Assessment Year 2016-17”. We find that indeed there
is typographical mistake in para 10 of the order. The mistake is accordingly

rectified by way of this corrigendum.



ITA NO.1340/MUM/2021(A.Y.2016-17)
ITA NO.2374/MUM/2022(A.Y.2017-18)

2. The line in para-10 of the order dated 20/02/2023, “ In the facts of the
case and the decision of Co-ordinate Bench in assessee’s own case......... ” may
now be read as “In the facts of the case and in light of assessment order for

Assessment Year 2016-17 in assessee’s own case.........

3. With the correction by way of this corrigendum, there will be no change

in the final result of appeal.
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